
‘This document is important and requires your immediate attention’

‘Definitions and Abbreviations’



Note:  

(1) There has been no competing offer for this Offer. 

(2) Identified Date is only for the purpose of determining the Public Shareholders as on such date to whom the Letter of Offer 
would be sent in accordance with the SEBI (SAST) Regulations. It is clarified that all the Public Shareholders (even if they 
acquire Equity Shares and become shareholders of the Target Company after the Identified Date) are eligible to participate 
in this Offer any time during the Tendering Period. 

(3) The actions set out above may be completed prior to their corresponding dates subject to compliance with the SEBI (SAST) 
Regulations.



‘Definitions’

However, as of this date, this condition is no longer applicable, as the Target Company 
has increased its Authorized Share Capital. 

However, as of this date, this condition is no longer applicable, as the Target Company has increased its sought 
shareholders’ approval for preferential allotment

However, as of this date, the Target Company is in 
receipt of In-Principle Approval under Regulation 28 (1) of the SEBI (LODR) Regulations, vide BSE Letter bearing 
reference number ‘LOD/PREF/PR/FIP/1232/2024-25’ dated Monday, October 28, 2024.

 However, as of this date, this condition is no longer applicable, as the Target Company has 
increased its sought shareholders’ approval for preferential allotment.



However, as of this date, 
this condition is no longer applicable, as the Target Company has obtained a fair market valuation report from an 
independent registered for preferential allotment.

However, as of this date, this condition 
is no longer applicable, as the Target Company has obtained a recommendation from its committee of independent 
directors and the voting pattern of the said committee’s meeting has been disclosed in the notice calling the general meeting 
of shareholders of the Target Company.





‘Statutory Approvals and conditions of the Offer’

‘Procedure for Acceptance and Settlement of the Offer’

General Disclaimer Disclaimer Clause’













Note:  

All terms beginning with a capital letter used in this Letter of Offer, but not otherwise defined herein, shall have the 
meaning ascribed thereto in the SEBI (SAST) Regulations unless specified. 

In this Letter of Offer, any reference to the singular will include the plural and vice-versa. 







(Assuming full 
acceptance in this 
Offer)*

(*Assuming full 
acceptance in this 
Offer) 

Risk Factors’ 







Corrigendum to the Public Announcement, the Detailed Public Statement, and the 
Draft Letter of Offer







1. To act as investment 
managers, asset managers, consultants, advisors or administrators of any mutual fund, investment trust or any other fund 
including but not limited to sectoral funds, equity funds, balanced funds, growth funds, income funds, capital funds, index 
funds, taxable or tax exempt funds, provident funds, pension funds, gratuity and superannuation funds, charitable funds, 
venture capital funds, alternative investment funds, unit trusts or consortium or any other type of fund whether being open 
ended or close ended or interval scheme or any other type of scheme, set up either in India or in any country outside India 
by the Company or by any other person or by any government (state or central) or local authority, statutory corporations, 
banking and / or financial institution, government companies, non-profit organisations, or other bodies or association of 



persons whether incorporated or not, or any other agency and to invest on behalf of such trusts/funds in eligible capital 
markets, money markets or other instruments, securitized debts, warrants, notes, assets and properties and all kinds of 
securities, quoted or unquoted, listed or unlisted, issued by any company, Government or body corporate or local authority 
in India or by the Government or any local authority or any body corporate in any country outside India as may be 
approved by Reserve Bank of India or such other competent authority and for that purpose to frame, launch and implement 
funds / schemes from time to time for raising resources or capital from the members of the public, private bodies, bodies 
corporate, government or any other authority or person in India or outside India, in one or more funds / schemes.”

(Amount in Lakhs except Equity Share data)



(Amount in Lakhs except Equity Share data)

(Amount in Lakhs except Equity Share data)

(Amount in Lakhs except Equity Share data)



(Amount in Lakhs except Equity Share data)

There are no major contingent liabilities existing in Acquirer 2. 



1. To carry on in India and 
elsewhere in the world the business as manufacturers and dealers of engineering and automotive ancillary products and 
in particular components, parts and accessories therewith or in relation thereto and as manufacturers of parts and 
components for minibus, coach, caravan, ambulance, motor cycle, side car, motor bicycle, tricycle, auto rickshaw, van, 
wagon and vehicles of all types and aeroplanes, sea plane, flying boat, airship and other air crafts and motor boat, motor 
ship, vessel, railway and tramway locomotive, carriage, lift and forklift and to designs, manufacture, assemble, contract 
for buy, sale, let out on hire and generally deal in automobiles of all types and all other motors and engines, agriculture 
tractors and implements and other machinery, boats, magnetos, plant, planes, propellers, air, steam, gas, water and other 
gauges, indicators, governors, injectors high and low pressure and other valves, wheels, carburettors, spring plugs, 
clutches, cocks, union, stocks, dyes, springs, ramps, pistons, chains, stay rods, wires, fans, forges, bolts, nuts, screws, 
variable and other gears, metal, timber, variable and canvas, aeroplanes and other fabrics, lines, radiators pulley, belts 
and belt fasteners, canopies, hoods, wind and other screens and pumps, lamps, silencers, petrol tanks, chassis, mats, rings, 
spokes, crank and gear cases and gear boxes, commodities wares, petrol and other fuel accessories, appliances and tools 
of every descriptions, whether for use in connection with automobiles, aeronautics, shipping, ammunitions of war, 
engineering or otherwise and all kind of straight, bend, woven, fortified and other wire work and all other allied goods, 
materials, parts, utensils, compounds and accessories and requirements. 2) To takeover the existing business of M/s Sanshu 
Industries, a proprietary concern owned by one of the promoter of the and liabilities and on such takeover the said 
proprietary concern shall stand dissolved.”



(Amount in Lakhs except Equity Share data)

(Amount in Lakhs except Equity Share data)



(Amount in Lakhs except Equity Share data)

There are no major contingent liabilities existing in Acquirer 3. 



Deemed PACs



(The disclosure mentioned under this section has been sourced from information provided by the Selling Promoter 
Shareholder) 



(The disclosure mentioned under this section has been sourced from information published by the Target Company or 
provided by the Target Company or publicly available sources) 

(subject to the considering the allotment of Preferential 
Issue of Equity Shares) 







Notes:  

The key financial information for the Nine months ended December 31, 2024, have been extracted from Company’s 
Unaudited Financial Results along with Limited Review Report for the Nine months ended December 31, 2024 (Source: 
https://www.bseindia.com/xml-data/corpfiling/AttachHis/10352147-748d-4540-bc7f-1508c9447ce6.pdf ). 

The key financial information for the Half-Year ended September 30, 2024, have been extracted from Company’s 
Unaudited Financial Results along with Limited Review Report for the half-year ended September 30, 2024 (Source: 
https://www.bseindia.com/xml-data/corpfiling/AttachHis/dfec25f8-4dc0-4c09-80f7-608521397660.pdf ). 

The key financial information for the Financial Year ended March 31, 2024, and March 31, 2023, have been extracted 
from Company’s Financial Results Along With Auditors Report & Statement Of Assets & Liabilities & Cash Flow Statement 
for the Quarter and Financial Year ended March 31, 2024. (Source: https://www.bseindia.com/xml-
data/corpfiling/AttachHis/1a10d20d-eb65-4eb8-9f05-b495ec87201f.pdf ). 

The key financial information for the financial years ended March 31, 2022, have been extracted from Company’s annual 
report for financial year ended March 31, 2023 (Source: https://www.bseindia.com/xml-
data/corpfiling/AttachHis//ac255386-1b90-450e-a082-28783febdf77.pdf). 

a. There are no contingent liabilities existing in the Target Company. 
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Stock
Exchange 

Total no. of Equity Shares traded during 
the 12 (twelve) calendar months prior to 

the month of PA 
Total no. of listed Equity Shares 

Trading 
turnover 

(as % of Equity 
Shares listed) 
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(Please send this Form with TRS generated by the Selling Broker and enclosures to Registrar, MUFG Intime India Private Limited (Formerly 
known as Link Intime India Private Limited), at their address given in the Letter of Offer, as per the mode of delivery mentioned in the Letter 
of Offer) 

(In case of insufficient space, please use an additional sheet and authenticate the same)  





Note: In case of joint holdings, all holders must sign. In case of body corporate, the rubber stamp should be affixed, and necessary board 
resolution must be attached.
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